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729 Arms and

liceSectron XXX, relating to the fee for

of é‘ﬁ‘e, was omitted on the motion
Oir Mordaunt Wells.
Section XXXI was

u'mar}dmentsn.

Visa}t)%f'r some disgussion as to the ad-
i tl ity of adding a Clause to the
o ‘0 enable the Government to dis-
']‘m certain proclaimed Districts—

i itmf CIIAIRMAN suggested that

even'“ 3 Impossible to pass the Bill this

expi;ng’ and ag Act XXVIIL of 1857

iy ed to-day, it would be better to

anq ta temporary Act for one month,
this % Postpone the consideration of
1,
edM;‘-t‘IIARINGTON having assent-
the '8 course, the. consideration of
ang ﬂl Wwas accordingly postponed,
Mn)e Council resumed its sitting.
thag ] HARINGTON then moved
oq ¢ Standing Orders be suspend-
u.so enable him to introduce and

Bil :Ehtrough its several stages a
- o) 3 .

}\XVIII ofcl()slglflil.l,l’le in force Act

the Y, BARTLE FRERE seconded

passed after

cm-ri(l.“({oti n, which was put and
i

movlela' IIARINGTON accordingly
iR t,ll.ﬂt the Bill be read a first time.
My -0 was read a first time.

the 37y A ARINGTCN  moved that
nhé be read u second time.

Bij > Motion was carried and the
M’l'f"d n second lime.

the . 1IARINGTON moved that

.. ~Ouneyl y R b

n resolve itself to a Com-

ittee op the Bill. l
"lgl'e(}d tO.

18 1 y
“'itho?unln passed though Committco
lgy: - &mendment, and the Couneil

M]g Tesumed jtg itti ng,wasreported.

the Biy HARINGTON moved t: at
Tha M(’ read a third time and possed.
Bj) re otion’ wag carried and the
My ,i] A third time.

8ip B;{N]A R,] NGTON then moved that
the 4 " ¢ FPrere ho requested to take
for jg ¥e Bill t6 the Governor-General

A88ent,

gtecd to,

My,
ITARY POLICE BATTALIONS.

Mp,

Bul‘tleFSCONCE moved that Sir

fere be gdded to the Select
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Committee on the Bill * to provide for
the good order and discipline of the
Battalions of Military Police.”

Agreed to.

KOONCH AND CALPEE.

Mr. ITARINGTON moved that
Sir Bortle Frero be requested to take
the Bill “to remove the Pergunnahs of
Koonch aud Calpee, in Zillah Jaloun,
from the operation of the General
Regulations’ to the Governor-General
for his assent.,

Agreed to.

POSTPONED ORDERS,

The following Orders of the Day
were postponed ;—

Adjourned Committee of the whole
Council on the Bill ¢« for imposing
Duties on profits arising from Proper-
ty, Professions, Trades, and Offices.”

Committee of the whole Council on
tho Bill “ for the licensing of Arts,
T'rades, and Professions,”

Committee of the whole Council on
the Bill ¢ relating to tho Transporta-
tion of Convicts.”

The Council adjourned at G o’clock
on the motion of Sir Bartle Frere, till
Monday, the 2nd July, at 7 o’clock
in the morning.

Monday Morning, July 2, 1860.

PRESENT :

Tho Hon'ble the Chicf Instice, Vice-President,
in the Chair.

! ic IL B, B.| II. Forbes, Eaq.,
H(m}i S ’ A. Sconce, Esq.,

t
i "Dl dJd. and
m%\]"itlsonflonbe Ilon'ble Sir M. L.

11, B, Harington, Esq. Wells,
ARMS AND AMMUNITION.

Tne VICE-PRESIDENT }'ond' a
Message informing the Legislative
Council that tho Governor chcml
lLad assenied to tho Bill ¢ to continue
in foree Act XXVILL of 1857.”

A3
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™ INCOME TAX.

Tho Order of the Day being read
for the adjourned Committee of the
whole Council on the Bill * for impos-
ing Duties on profits arising from Pro-
perty, Professions, Trades, and Offices,”
the Council resolved itself into a
Comuwittee for the further considera-
tion of the Bill.

Section CCXXI provided as fol-
lows :—

“ No person who shall have been served
with a noticc as aforcsaid shall be liable
to the penaltics before mentioned, for not
delivering any return or declaration requircd
by any notice as aforesaid, if it shall appear
to the Collector or Commissioners, on enquiry
before them, that such person is entitled to be
exempted from the payment of all and every
the Duties hereby granted,”

Tite CITAIRMAN moved the omis-
gion of the above Section and the sub-
stitution of the following : —

“ No person who shail not have been
served in the manner directed by Section
XXVITof this Act with the notice provided
by that Section, shall be liable to tho penal-
tics before mentioned for not delivering a
return or declaration of his profits or
income.”

Section CCXXTI was passed as it
stood.

Sections CCXXTII and COXXIV
were amalgamated and then passed.

Section CCXXV was passed as it
stood.

Tog CHAIRMAN moved the
introduction of the following Seetion
after Section CCXXV :—

¢ Nothing in this Act contained shall pre-
vent any pergon being punished for any offence
in any manner otherwise provided by law,
Provided that, if any proceedings be takon
under this Act for the punishment of any
person for an offence, a conviction or nequit-
tal shall be » bar to any other proceedings for
the same offence,”

Agreed to,
Section CCXXVI provided ,as
follows : =

“ Any person, not being a Turopean British
subject, who shall be guilty of any offence,
for which, according to the provisions of this
Act, hoe shall be liable to a forfeiture or tine
only, shall be punishable for such offence,

LEGISLATIVE COUNCIL.

]

Tax Bill. 75

except in tho DPresidency Towns and thg
Straits’ Settlement, by any Magistrate or PO*
son lawfully exercising the powers o o
Magistrate, whether the offence shall th’e
been committed within the local limits of t
jurisdiction of such Officer or not.”

CHAIRMAN moved the
substitution of the words “ whe-
ther a European British subject or
not’’ for the words “not being
European British subject.”

Agreed to. 16

Tne OHAIRMAN moved *
addition of the following words :—

; &
“or if the offence shall be committed bzc_
omn

European British subject, or shall be ¢ e
ted in the Presidency Towns ar Straits Mogl®
ment, he shall be tried by a Police

rate.”

Tnx

The Motion was carried, and ghe
Section as amended then passe <71
Section CCXXVII to CCXX
were passed as they stood. . o
Section COXXXVII provided

follows :—

“ All forfeitures or penalties not e
200 Rupees, imposed by this Act, 0"1
of any increased Duties chargoable wh
Act, may be recovered before the ‘_’1
or before two or more (ommissioners 1]11 e
for the place wherein the offence 8U0 . up
been cowmmitted, or the offender 8hf naltied
been assessed ; and also such of the peé i
exceeding 200 Rupees as consist © A e
crensed Duties, or of any sums W u:s enb
hereby directed to be added to the #3557
of the Duties, shall be so recoverabic:

clllﬂlve

0
Tup CITATRMAN moved &2
omission of all the words afté’,
words “ shall have been assessel g4
The Motion was carried a8
Section a3 amended then passed.
Section CCXXXVIIL provid®
follows :—

d 8

all
“The Collector or Commiﬁsion,e;‘s ?B o
take eognizance of any offence of Whic yust
they shall have cognizance under 1ainb in
Scction, upon information or ¢OMP " on¥
writing made to them, and upon # s;}ure the
to the party accused to appent atilﬂ" and
Collector or Commissioners at sucll ° 4 gut:
place as they shall fix, or without 8¢ harg"d
mons, in case the party shatl huve Dot " ot
bofore the Collector or CommissION® goro
any appenl, objection, or surcharge 5% b
said, with inercased Duties in l"'ﬂpeup i
matter complained of, and shall have fore e
upon such ohjection or surcharg?® b
Collector or Comumissionors,
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noTHE CHAIRMAN said, he was
- Sure  whether this Section
8 quite right. The Collector or
inomllinssmners should bave power
in la' cases of offences committed
le“S or their presence. Ile should
1emfore move the omission of all
e words after the word * case,”
” Substitution of the words “ the per-
1 shal]l e guilty of the offence in
€Ir presence,”?
ect!le Motion was carried, and the
S 100 a8 amended then passed.
as.ectlon CCXXXIX  was passed
1t stood,
‘Sectlon CCXL was passed after a
*0al amendment.
sto()?;:tlon CCXLI was passed as it

e-‘:ections CCXLII and CCXLIII
In(ﬂi’tﬂeverally passed after an amend-

Btosnfjc.tion CCXLIV was passed as it

Veﬁ? ction COXLV was passed after a
al amendment.
Sectious COXLVI and CCXLVII
© passed as they stood.
foll::};():’}_ COXLVIIT provided as

«
fa] olft Bhnl.l be lawful for the Governor-Gene-

Peripq . 24in in Council to postpone for such
o0 ag o shall deen necessary the period

fOr th.
I8 Aet . L
art, of Iunlm‘i?' como into operation in any

it'l"“ CITAIRMAN said, ho thought

tion ;lfecess”‘r}' to call the atten-
toug) ¢ Council to this Section. 1To
=]

Nerg] llt right that the Governor-Ge-
Dong ¢ ould have the power to post-
Part (,t!e Oporation of this Act in any
Sap tdia where it might be neces-
that 0do g0, But it appeared to him
to g), %Mo miyapprehension existed as
Tep; I())o“'el‘ of the Executive Govern-
Wyt Cnact laws and enforce them
tioy 1. Were called the Non-Regula-
Oud ,'OVinceg,

1t
Oyg
ngy
dllri n

In the Punjab and
&ppeared that taxes under vari-
0130 had been raised, and were,
ung Present year, being levied
Geneerr the authority yof tho G%vex-nor-

oW it appeared to him that
s Cgyy could bo passed except by
of 1333“011. Undor the Chartor Act
)3 and 4 W, IV ¢, 85, the

0
. v
this ("

[Jury 2, 1860.]
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power to make laws and regulations was
vested solely in the Governor-General
in Council, and all laws and regulations
were to be made at some meeting of
the Council, at which the said Gover-
nor-General and at least three of the
Ordinary Members of Council should be
present. By the subsequent Act 16
and 17 Vie. ¢. 95, however, the cous'i-
tutior. of the Legislative Council Lad
been enlarged by the addition of six
Members, two of them b ing Judges
of Her Majesty’s Supreme Court in
Calcutta ; and the Governor-General
could pass no law except at a meeting
of this Council, at which the Governor-
General or Vice-President, or some
Ordinary Member of Council, and six
or more Members of the Council
should be assembled, a Judge of Hor
Majesty’s Supreme Court or the
fourth Ordinary Member of Council
being one. Tho Governor-General
therefore could pass nolaw except in
this Council, nor could the power of
passing laws be vested in him by this
Council when he might be absent
from his Council. It seemed imnpos-
sible to conceive, therefore, how tho
Chief Commissioner of Oude or the
Licutenant-Governor of the Punjab
could pass any law, or imposo any tas,
either with or without the assent of tho
Governor-General, any more than the
Governor of Madras or Bombay could
do. e was equally at a loss to com-
prehend how the Chief Commissiouer
in Oude could adopt andenforce within
that Province a measure for taxing the
people in a lump sum. The Lieutenant.-
Governor of the Punjab was alsolevying
a similar tax, and at Simla there was
what was called a Town Duty, the
collection of which was made over t» a
native contractor. It was said that
these mensures were based to a great
extent upon the Bill brought in by
the Ionorable Member for the North-
Western Provinces, for licensing
Trades and Professions, which had
been rejected by the Couneil.  Be .
this, however, as it might, he (the
Chairman) must say that  the -
Licutenant-Governor of the Punjab -
and the Chief Commissioner of Oude

had not the power to pass any suci

Iaws, and he wighed now to put a stop
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to all taxes which had been levied with-
out the force of law. e had no official
information, but he had seen it stated
in the newspapers that there was great
oppression  exercised towards the
people of Qude in the collection of this
tax ; and rather then allow those oppres-
sions to be continued, when this law
came into force, he would exempt the
people of Oude from its operation
during the current year for which they
had been assessed, aud for which
thoy had already made payments. It
bad been asserted, but wrongly, he
thought, that the Non-Regulation Pro-
vinces might be legislated for by the
Governor-General. But what was a
Non-Regulation Province ? The term
simply meant a Province to which the
general Regulations passed before this
Council had any existence did not
extend. The Governments of Bombay
and Madras, when they had the power
of legislation, had not extended the Re-
gulations which they then passed to
many parts of the Presidencies under
their government. They were equally
Non-Regulation Provinces, These Go-
vernments thervefore had as much
power to legislato for those Pro-
vinces as the Governor-General in his
Executive Council, or the Governor-
General alone, when absent from hig
Council. Ile (the Chairman) thought
it rizht to call the attention of
the Council to this matter, as he
believed there was a great deal of mis-
apprehension as to the powers of the
local Governments in the Non-Regula-
tion Provinees. They scemed to think
that they might act on their own senso
of justice independently of any laws
passed by the Legislative Council, or
that they might act on the spirit of
laws disregarding the letter. But this
was not the case. Non-Regulation
Provinces, unless especially excepted
in the Act, were as much bound by a
general Act of the Counci' as Legu-
lation Provinces. But the whole of
India was subject to the Charter Act
of 1833. The Governor-General in
Council, before the Act of 1853, had
the power to pass laws provided three
Members of Council were present, and
in such a Council the Governor-Gene-
ral might repeal, amend, or alter any

“The Chairman
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laws or Regulations. By the law, 89
it now stood, this Council aund this
Council alone could pass laws. |
the Local Governments of the Pun)2
and Oude, either with or without the
sanction of the Governor-General, had
thought proper to impose duties O
taxes, he thought that they ought B0
to be ¢ mtinued, and that they ought
to be superseded by this Act, As the
new taxes, however, had been actuﬂ,l]y
levied, he was quite willing to 117
demnify the Oflicers who Lad assist¢t
in carrying out the ordors of the 1o¢
Governwment for wha'ever had beetl
done under a misiake. He only wisht
it to be understood that they ¢coY
not do so for the future. He WO‘,‘I
therefore move the addition of the {0
lowing words to the Section:—

“ But no other Tax or Dauty shall, d“rmg/‘
such pe¥iod, be leviable in that part of Indity)

in’
excert such as could be lawfully 1?"1"‘1 H

addition to the Dutics provided by this ol 2
Mr. WILSON said, he had o o
jection whatever to offer to the OKPol;] o
tion of the law which tho Honor® n.
and learngd Chairman had laid do“l,lis
He would only ask him to allo¥
amendment to be so worded #
apply to the existing circumstaﬂceiion
the case, that is, to make an exceP iho
in favor of assessments duri’g onts
current year, so that the arrange!™ g
which had been made in pursuai®
the supposed power, which wo B seds
not discuss now, should be mmﬂt“;'. e
With that limitation he had no o9
tion to tho amendment, was
Tug CIAIRMAN said, D¢ coy
quite willing to make an ex¢€l )
in favor of the taxes already, E 1o
But as, from the information Wh“’”lr g
had received, it appeared that Bevy
oppression was excrcised 1n thede Le
in a lump sum of the tax in Qude
would not have them liable to *
tinuance of that oppression.
true that the Government WoU
some revenue ; but better that it #
do so, than that the people $1°
subjected to any oppression. far

Mr, WILSON said, that "
from its being true that ﬂ"&'l d psBure

sion had taken place, he ¢0
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]“lzlgonomblc and learned friend that
P“blislwl(lls no ground for the reports
EoGnt red in, the public prints. A
o case alluded to by one of the
ML, was particularly enquired into
why e“nd to be without any foundation
Pe‘]uevetr. The Government received
e ntreports from Oude, which were
Whl}; ) 2*{flsfactory. The manner in
I o assessments were made was

8sesg

a lump sum on villages

and e P 29
peon] dlstl‘wts,. . and to leave the
Ple to divide the assessments

8
0':0;118 thfﬁnselves, either by punchayet
Pleage d.w atever other mauner they
tiull\dtl;'ﬂleONCE snid, he was not par-
chayets e system of assessment by pun-
ha g for then the weak invariably
£ pay the most. It seemed to
a8 g, ({"t the term « lump assessment,”
ude \lll enforcing the Income Tax in
l:ss"eﬂs wholly a misnomer. Tt was
omg ), ;{smg in o proper ratio, but
cang e feared paid o small sum whose
i were large, and others a high
kngy }‘1}‘039 means were small. He
only i? ‘the proceedings taken in Oude
the Chl.'?',“ the p.ublished dospateh of
- ;d Commissioner, and 1n so far
Wag hisemel}lbered, the modus operandi
of the § '1 First of all a list was procured
the iué‘ wabitants of each village, and
oro esﬁ{“es of all the inhabitants
of ingi imated. When the incomes
otulv‘dulﬂs wore thus ascertained,
« 1umwn8 struck, and this was cailed
P assessment,”’ to bo ro-distri-
firgt )OVel‘ tho people. Now, in the
py 0 0€0, thisterm was o misnomer,
eﬁ‘imntewusf founded upon a detniled
Bng iy of the Incomes of the people;
tota) est?”““ also a misnomer, if the
Cordiy ‘t“‘“te were redistributed ac-
Deor,leg o tho actual incomes of tho
Cory op In that case a double pro-
1eBs1y asgessment would be use-
fiflu-ed gone through. But what he
‘ mp was that, in distributing o
the ing, dsgessment,’’ as the term was,
“Pbitraroitlnes of the peoplo would be
ecorgyy, Y estimated, and that whilo,
Meng, tg to this mode of assess-
U the r;: tax would fall on some
Wig)y a::le of one or two per cent., it
Upog otk ount to five or six per cont
ors, according as the partics

i

a
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concerned in the distribution should
favor themselves and friends, and lay
the burden on other people.  Certain-
ly, in assenting to the agency of a
punchayet as part of the present Bill,
he did not assent to the introduction
of the lump assessment system, as it
seomed to be employed in Oude.  He
thought it important to notice also
that the mode in which the Income
Tax was imposed differed in other
respects much from the provisions of
the present Bill. Here the minimum
of assessment was an income of two
hundred Rupees: but in Oude the
distribution of the lump nssessment
appeared to go much lower. In
Oude the rule was that every one who
could pay & Rupee a year should be
taxed: and as the tax was gupposed
to amount to three per cent. on 1ncome,
obviously a tax of one Rupeo would
bo lovied on au income of thirty:
three Rupees.

Srp BARTLE FRERE said that
the subject to which the Honorable
and learned Chairman had drawr
attention was one of greab difficulty
and importance. He might remind
the Council that one of the theories
held on the subject was that all powers
of the Government we had superseded
were vested in the representative of
the British Government. For his
own part, when in charge of a Non-
Regulation proviuce, he (Sir Bartle
Frere) had always considered that he
was bound to give eftect to tho laws
passed by that Council, as far as tho
Inachinery at his disposal allowed.
Where the machinery did not exist
this was of course imy ossible_. 1le .in'-
gtanced the case of appeals m 2 Civil
Court. 1f alaw provided for appeals
from a Moonsift to @& Judge, from a
Judge to the Sudder Adawlut, nud
neither Moonsiff, Judge, nor Sudder
existed, it was of course impossible to
follow the law literally. All you
could do was to be guided, as far as

gible, by its spirit. )
possib I GRDAUNT WELLS said,
he concurred entirely in the exposition
of tholaw laid down by his Tonorable
and learned friend in the Chair with re-

ard to tho mode of assessment adopted
in Oude. Mo apprebended that an
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assessmentin a lump wasnot an Income
Tax. If you lumped the assessment
and afterwards distributed it among
the people, it could no longer be con-
sidered an Income Tax. If therefore
any such rules had been put in force in
Qude, it was quite clear that, under
the words proposed to be introduced
by his Honorable and learned friend,
there would be no power to the
Exccutive Government to continue
them. Certainly no such power was
given by the Act.

M=zr. FORBES said, it was optional
with every person to be assecssed by
a punchayet or not according to their
own wish., Section CIIL provided
that, if any person objected to be
assessed by punchayet, he should be
assessed by the Collector or other
Officer specially appointed, as if no or-
der for assessment by punchayet had
been made, and he (Mr. Iorbes), did
not therefore share in the objections
against the punchayet system as intro-
duced into this Bill, which were felt
and had been stated by the Ilonorable
Member for Bengal.

Mzr. HARINGTON said, ho did
not propose at the present time to
enter into any discuesion as to the pow-
ers which could bo exercised by pun-
chayets under the provisions of the
Sections relating to assessment by
punchayet as scttled by the Com-
mittee. If any lIlonorable Member
considered that those Sections did not
go far enough, or that they went too
far, or that they were not sulliciently
specific, it was open to him to ask the
permission of the Committee to go
back to the part of the Bill in which
the Sections in question were contained,
and to propose any amendment there.
of which he might deem necessary or
proper. But he (Mr. Iarington)
wished to correet a misapprehension
into which the Honorable and learned
Vice-Pregident had fallen in suppos-
ing that the Lieutenant-Governor of
the Punjab and the Chief Commis-
sioner in Oude had introduced modes
of taxation into the Territories subject
to their authority after the Council
had voted against their adoption.
Such was not really the case. The
Honorable and learned Vice-I're-

Sir Mordaynt Wolls
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sident alluded to the Bill for licens®
ing Trades and Professions, which w88
brought in by him (Mr. Haringto?
in the course of last year. S0 “z
from the Council having rejected th8
Bill, he begged to remind the 1gno*
able and learned Vice-President that
with some modification, it was ret
second time by a unanimous vote of t.‘h?
Council. No doubt, the Bill, a8
troduced, met with considerable 0pPP°"
sition, and the principle of it “’“s
much discussed, but still the Bill “';;
read a second time and it was 2O
until the Bill had passed through th‘;
stage and been published in the us"
course, that the Lieutenant-Goveruor 0
the Punjub and the Chief Commissio?®
in Oude introduced the measures
taxation to which the Ilonorable 2"
learned Vice-Prosident now objecte®
The Licutenant-Governor of the Pu%
jab and the Chief Commissione? n
Oude might not have hiad the autho} ’
of law for what they did, but he %
Iarington) did not wish it to go ! ot
that those Officers had acted in dlre-il
opposition to a vote of the Coun®n
when the fact was that it was nn
until the Bill for licensing Trades ilﬂd
Professions brought in by himt
obtained a second reading, as “l’;.ei:he
noticed, whereby the principle © ool
Bill was affirmed, that they iu'?"odu,cr@
their measures of taxa:ion, which w ,
based to o great ex'ent upon his uly
Harington’s) Bill. He thought if 1o
fair to the Lieutenant-(overnort 2 p it
Punjab and the Chief Oomnns?lo"‘:ﬂto.
Oude that he should mako this *
ment.

ITe (Mr. Ilarington a1
that th(is Council m{fd th)e pubh]c “;L,;d
greatly indebted to the Tlonorabl® pud
learned Vice-President for wh" ..
justly been called his very clé®: o
position of the law as regard® wero
power of legislating for W‘iat inco?
called the Non-Regulation I'ro¥" .y
There could be no doubt thtt '
great misappreheusion prevaile :
the subject. 1t was ﬁupposcl1 ’b'yvince9
that in the Non- Regulaticn 110 mak
the chief civil authority coul jus
any laws he pleased, What hll) r‘,)cd
fallen from tho 1[onorable and LS W
Vice-President showed that

«1ored
dert
consl 0
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-
-nce:“s‘ﬁ?e- Frequent complaints had |
for n‘;‘t‘d‘fﬁ against tho Government
s placing the North- Western
tion ees  under  the Nen-Regula-
mixedsy“e".“ Hlis name had been
"Eeentlnp with those complaints. Very
ad &.Y a complaint of this nature
Very IY'){-Jemre‘d in a paper enjuying «
the Cons circulation. Now what did
- emuncq suppose was the origin of
rain nplaint 7 Why, the dearncss of
i“‘\bilitm ﬂ- particular distriet, and tho
'vulm“; of the ruling power ander the
i 'z“s ions to make it cheaper ; whereas
tho (‘m con_!ended by those who made
bean N’“Pimnt lh:}.t, h{u.l the district
Joct 1o ?]"'Regulntlon, instend of sub-
itiog 16 Regulations, the local autho-
Pelleq cau]d have interfered and com
what 1 he grain merchants to ecll at
Price. "ﬁht bo deemed a reasonable
Much g o (Mr larington) _very
Hono,.a;);’“med whether the Right
Oheup : o Gentleman opposito would
rin these views.

Tug  CIAIRMAN said __ that
Ibl‘onght in by the Ionor-
trn PrCm'ber for the Novth-West-
g g %‘}lllces, who was at that
Ot regd ember of Govornment, Was
e o a third time, nor did it reccive
0lvo“hor-Geuernl’s assent and
tl“_“’- llo thought it proper to
tiltls observation, because he
Goul ought to bo understood that
Mieke Government had a right to
}"tn‘or]ucgl law or to act upo! a law
U wag re.‘\]“'m this poxxrxcil, whether
Was r‘-( a second time or not, betore
M naq el a third tino and passed
Reraly . reccived tho Qovernor-Ge-
Bivey 3, Ssent,  Under tho o planation
,i‘lveny the Member of the Iixcoutive
Stoy :"Cnt that io reality no oppres-
Objogy, t(‘i taken place, ho would not
“*mol‘ul;l“\o proposition of the Right
Tngg o ¢ Gentleman ; simothing
Urli%m“(’ be dono to in lomnify the
Iin no (il Gavernment who hat, he
*ﬂth(,"gi doubt, acted in good faith,
Lin an - erroncous pssamption

With this view he would

Unke

Hrlgpowek‘.

~EZost

i rthu"' the Clerk of the Coun-
cquested to draw up an in-

[Torr 3, 1 860.]

ey
- it ] :
Biy, Y Clause to bo inscrted in Lhis

and DProfessions Bill.

CHAIRMAN'S Motion was

Tire
and the Section

then put and carried,
as amended passed.

Sections CCXL1X and CCL were
passed as they stood.

Seetion CCLI was passed aftor a
verbal amendment in Clause 7.

Scction CCLIL was passed after
amendments.

The further
Bill was postponed, 8o
resnmed its sitting.

The Council adjourned at 10 o'clock,
on the Motion of Sir Bartle ¥rere,
till to-morrow, at 7 o'clock in tho

morning.

consideration of the
d the Council

Tuesday Morning, July 3, 1860
PRESENT :

Chief Justice, Viee-President,
in the Chair.

‘ . Forbes, Lxq-,

The Hon'ble tho

How'blo Sir H. B. E
A. Sconee, Koq.,

and
Hon'bla Sir
Wolls.

. Frero, .
Right Hor'ble J. Wil-

son, M. L
. B, Harington, Bsq,

OF TRADES AND PRO-

LICENSING
FESSIONS.
M. WILSON moved that the
Council reseclve jteelf into @& .Com-
for the Licensing 0

mittoe on the Bill “ C
Arts, Trades, and Professions,” and
that the Committee be instructed to
constder the Bill in the amended form
in which it had Dbeen recommended
by the Selvet Committee to be passcd.

Agreed 0.
Sgrt'um 1 was passed after verbal

amendments.
Section 11 provided as follows : —

« From and after the st id day of
every person who shall carry on any Inwful

Art, Trade, or Profession &8 pereinafter do-

e o take out such
seribod. shidl he require :
Ljconse 88 i8 in Schedule A to this Act annex-
ed directeds namely ==
1‘(‘ jiyory porson Who shall eprry on any Ar
or Trade, having for its olject thie procureinel
of gnin 10 sueh porsou

Compnny of Associntion o bod:

» Jover r bo,
of el;mn); who shall ety on any Art or Trnd
" Pnfm‘o@n,i( constltuted a Compan
g Act of parlinment, IRoyul @‘}\xxrtgvl‘, Lette
l'z'uuuh, or of the Legisiative Couucil





